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The Minister of Petroleum and
‘Chemicals (Shri Humayun Kabir):
‘May T lay the statement on the Table?

Mr. Bpeaker: Yes.

Shri Humayun Kabir: I beg to lay
«on the Table a statement on the Qil

Policy. [Placed in Library, see No.

LT-4460/85].

‘STATEMENT RE: ACCIDENT 1IN Dwmom
CoLLiEry

The Minister of Labour and Em-
ployment (Shri D. Sanjlivayya):

May I also lay the statement on the
‘Table?

Mr. Speaker: Yes.

Shri D. Sanjivayya: I beg to lay
on the Table a statement regarding
‘the accident in Dhori Colliery in
‘Hazuribogh District, Bihar, on the 28th
May 1965. |[Plazed in Library, see
No, LT-4461/65].

"STATEMENT ON CERTAIN RECENT RAILWAY
ACCIDENTS
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[Placed in No, LT-
-4462/65].

Library, see

12:50 hrs

MOTIONS OF NO CONFIDENCE IN
THE COUNCIL OF MINISTERS

Mr. Speaker: Now 1 will take up
the motions of no confidence given
notice of (Interruptions),
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I have to inform the House that I
have received eight notices of motions
of no confidence in the Council of
Ministers under rule 184.

The first is by Shri M. R. Masani
and Shri Dandekar. It is a simple,
straight  motion, saying that this
House has no confidence in the Coun-
cil of Ministers.

The second is by Shri
Banerjee. The reasons are:

5 M.

“{a) For not consulting Parlia-
ment on Kutch Agreement
and for agreeing to have In-
ternational Tribunal;

(b) Failure of the Government to
check rise in prices of all
cssenlial commodities:

(cy For protecting the interests of
employers in the matter of
payment of bonus; and

{(d) Failure to revise dearness
formula for Central Govern-
ment employees as suggested
by the Dus Commission.”

The third is of Shri Madhu Limaye,
reading:
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Then there is one by Shri Prakash
Vir Shastri, reading:

a7 it wfaafore § ufawame wez
Lacil 4

Then there is one by Shri

Trivedi, reading:

U M.

“That this House expresses its
want of eonfidence in the Coun-
cil of Ministers.”
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Then there is another motion by
Shri Surendranath Dwivedy on the
same lines.

Then there is a motion in the names
of Shrimati Renu Chakravartty, Shri
Daji, Shri Indrajit Gupta, Shri
Vasudevan Nair and Dr, U.  Misra,
giving the following reasons:

“(I) Its utter failure to hold the
price line,

(IT) Its failure to keep the people’s
food out of the clutches of
profilteers  creating acuts
scarcity and famine con-
ditions,

(III) bringing about a widespread
economic crisis and critical
foreign exchange situation,

(IV) Naked repression and use
of D.LR. on people’s democra-
tic movement and refusal to
release thousands of detenus,

(V) Bungling in foreign aflairs
and agreeing to arbitration
of our sovereign territorial
rights in Kutch, and

(VI) Its grave irresponsibility in
defence matters.”

Then we have the motion of Shri
Yajnik and Shri Tridib Kumar Chau-
dhury, which reads:

“This House expresses it want of
confidence in the Council of
Ministers for

(i) its utter failure to tackle
the food and prices situa-
tion in the country ... and

(i) for its failure to ensure the
security of the country's
externa] frontiers."”

1 will take up the first, the motion
of Shri Masani. I request the Mem-
bers who want leave to be granled
to stand in their places.

Some hon. Members rose—
831(Aiy LE—8.

SRAVANA 25, 1887 (SAKA)
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Mr. Speaker: The number iz muoe
than 50. Leave is granted, Now, the
time and the date would be settled in
consultation with the Leader of the
House, and 1 will inform the hon.
Members.

Shri M. R. Masani (Rajkot): May I
request that there may not bLe too
much delay? Perhapg Monday next
will be a suitable date.

Mr. Speaker: I will try. Can the
hon. Prime Minister say anything?

The Prime Minister and Minisier of
Atomic Energy (Shri Lal Bahadur
Shastrl): Any time

Mr. Speaker: Would next Monday
be all right? Tt is being usked.

Shri La) Bahadur Bhastri: Yes,

Mr. Speaker: Then we start on aext
Monday.

Shrimati Renu Chakravartly (Bar
rackpore): Debate on the stuteiment
laid on the Table of the House by the
Prime Minister regarding the Indo-
Pakistan Agreement has been put
down in thp agenda. That will be
taken up, 1 presume, today itself. May
1 request you that, this being one of
the important points which is goirg
to be raised in the no confidence mu-
tion by several parties, this debate
may not be tuken up now? This 13
exactly what happened 1o our no eon-
fidence motion last time, ‘The specifi:
food debate wag taken up earlier.

Mr. Speaker: How can | o that?
When Government brings forward a

business, that has to be put before
the House.
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Shrimatl Renu Chakravartty: Do 1
understand that the particular issue of
the Bihar situation will be considered
by you and the result intimated to us?

Mr. Speaker: Some 1 have rejected
already. 1 am not going to reopen
them. Some I have kept pending. In
view of this, I will examine all tho=e
that are pending with me, and then
let the House know whether 1T will
allow any one or not.

Shrimati Renu Chakravartty: We
have not received any intimation

Mr, Speaker: Then, she will receive
intimation.
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12.56 hrs.

HINDU RELIGIOUS ENDOWMENTS
BILL*

The Minister of Law and Social Se-
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